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J [THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a)The subject of urban development falls
within the purview of the State
Governments and  local  bodies.
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The Central Government have, however,
initiated a number of measures to check
the haphazard growth.

(b) The following are som, of the
major steps taken: —

(i) In the Third Five Year Flan cent-
percent assistance for the preparation of
Master Plans for large cities and towns
wa, provided to the State Governments.

(i) The State Governments have
been given assistance in th, enactment
of Comprehensive Town and Country
Planning Legislation.

(iii) The State Governments" have

been advised to encourage new
activities in selected satellite towns
around big cities.

(iv) Under the draft Fifth Plan, it is
proposed to  .provide financial
assistance to the States to undertake
integrated urban development pro-
grammes which would help them to
check haphazard growth of urban areas
on a more comprehensive ana! regional
basis. Efforts are also in progress for a
national policy on urbanizations so as
to have a rational and systematic urban
growth.]
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Historical records of ex-Darbhanga
State

103. SHRI O. P. TYAGI: Will the
Minister of EDUCATION, SOCIAL
"WELFARE AND CULTURE be pleased
to state:

(a) whether Government's attention
has been drawn to the news item which
has appeared in the 'Hindustan Times' of
the 28th January 1975 to the effect that
the important historical records belonging
to the private archives of ex-Darbhanga
State have either been sold as waste
paper or have been destroyed;

(b) whether it is a fact that important
records in Tamil Nadu and Madhya
Pradesh States have also been destroyed
due to the negligence of the management;
and

(c) if so, the action taken by Go
vernment in this regard?]
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fflTHE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAYV): (a) Yes, Sir.

(b) According to information re-
ceived by the Central Government,
86000 old records of historical
importance have been destroyed in the
Tamil Nadu Archives. Reports have also
appeared in the Press about destruction
of records in Madhya Pradesh but the
Central Government have no official
information about this.

(c) A statement is laid on the table of
the Sabha.

Statement

The Central Government has no legal
authority to take decisions regarding
retention or destruction of records held
by State Governments or individuals, but
the Indian Historical Records
Commission, which is the body set up by
the Central Government to advise
Government in matters of archival
policy, made several recommendations in
the past
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on the question of proper weeding out of
old records. The matter was again
discussed in the Indian Historical
Records Commission-meeting held at
Lucknow on the 28th January 1975 under
the chairmanship of the Education
Minister and the following resolution was
passed:—"The Commission is greatly
perturbed over the reported large scale
destruction of old public records in
several States, notwithstanding the
repeated recommendations of  the
Commission (vide Resolution No. II of
1925, Resolution No. VII of 1942, Reso-
lution No. V of 1943, Resolution No. VI
of 1951) and resolves that a Sub-
Committee . consisting of five members
of the Commission be constituted to
investigate and report to the Standing
Committee, within six months, on the
following: —

(a) the extent to which the above
resolutions are being implemented;

(b) the period ,and the nature of
records destroyed during the last two
years;

(c) the qualifications and suitability
of the staff engaged on appraisal of old
records; and

(d) the steps which can be taken
immediately to ensure the preservation
of records of permanent value.

The Commission also recommends to
the State Governments that no pre-1947
records be destroyed till the said
Committee has submitted its report."”

The Central Government as taking up
this matter with th, State Government.
The officer of the Central Government is
being deputed to study the conditions of
the record. J



